
RATIFIED MINUTES OF MEETING No.26/17 OF NORMS GOMMITTEEJ (DES-I SECTION)
SCHEDULED TO BE HELD ON 28.03.2017.

Please

(i) ln certain cases the decision of the Norms Committee refers to the Recommendations /
Observations / Deficiencies received from the concerned Technical Authority. Wherever
applicable, a scanned copy of such document has been placed at the end of the Minutes,
in running serial orders. The concerned firm may go through the same and respond
accordingly.

(ii) lt is also informed that al! applications/representations/reply to the Deficiency
letters etc. may be sent to Shri Darshan Singh, Additional DGFT and Chairman, NC-
l. The email address is: darshan.sinqh@nic.in and nc1.dqft@nic.in. All firms are
also requested to mail/send their present valid email addresses so that
correspondences can be made through email only.

The meeting No. 26/17 of the Norms Committee (NC-l) for the licensing year 2016-2017
which was scheduled to be held on 28.03.2017 under the Chairmanship of Sh. Darshan Singh,
Additional Director General of Foreign Trade to consider the applications under Duty Exemption /
Remission Schemes (Chapter-4) of Foreign Trade Policy 2015-2020 / Handbook of Procedure
Volume. The following Members of the Committee were present in the meeting: -

SI.No Name of the representatives &
their Designation

Room No. Telephone No. Department

1 Sh K K Tiwan,IA 476 23062622 DHI,UB

2 Sh SK」 ain,DO 428A 23063321 Extn 3318

23063166

DIPP,U.B.

3 Sh.Kanwalinder Singh Sodhi,

Asstt Dir(MeCh)

736A 23063802 Extn 2459 DC(MSME),NB

4 Sh K.P. Singh, Dy. DGFT 302 23061562 Extn 146 DGFT:UB
I - The Committee considered the individual cases of the aaenda of this meetino oenerated throuah
the online svstem of NlC. The decisions taken thereon are as under:-

ICase No.:23ノ 11′80¨
:ALC2ノ2016

1HQ File

IPVT.LttD.

LIMITED

RLA File

128032017

1Lic NoノDate:0510275970

Party Name:DAYCO    ‐Meet No/Datei26/80-   Status:
VIKAS ENGINE SYSTEMSIALC2′ 2016         Approved

101/80/050/00296/AM17/  105/23/040/00182ノ AMl1/  128102010
lD`cisiOni The cOttmntee decided to raify the norms based on the recommendalon of DHI

‐under:―

Item No. 1 to 4 may consider under GN-4 with accountability.
Item No. 5 limited lo 2o/o of FOB or as applied whichever is lower ( C-1647 )

IRAmaytakefurthernecessaryactionaccordingly.
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ICase No.:50ノ 23′80‐
ALC2ノ 2016

1 HQ lile

Party Name:BHARA丁     IMeet Noノ Date:26/80‐
HEAVY ELECTRICALS   IALC2/2016

― ― 一

―

―

J

|

28032017

Lic.NoノDate:0710088538 Defer
l  i01′ 80/050/00553/AM17/  :07/24/040′ 00084/AM13/   30 05 2012            Date:09052017

1 1Decision:The Conlmittee noted thatthe fi「m'sapplicat10n hasbeensenttoDEITon09022017forl



Case is deferred to 09 05.2017

)ciξi6n:十 he ё6品話116も ハ6ted thatthe irm has not Submltted post heanng submiSS10n leter sent
the fi「 m on 24 10 2016 and 27.12 2016 through ema‖ and decided to Send final reminderto the_     …    Ⅲ ●    。  | _ f_:::__ _L:^L`L^^^‐ ^、▲

“

‖ hら

firm to furnish reply within one week time of upioading of the minutes failing which the case will be

reiected without further notice with direction to pay applicable custom duty with interest of EODC'

is deferred to 09.05.2017

is deferred to 09.05.2017.

:國翌
=囲
塑h  霊

5聞蕊蕊脇蕊戸間蔦研∞27ハⅢ引圏腑
「

画面IB:=09虚晰
1               '    _

IParty Name:DYNAMATIC
TECHNOLOGIES
ILIMI丁ED,
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Committee noted that the firm's application has been

for comments. Case is deferred to 09.05.2017.
sent to
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to 09.05.2017.

:01ノ 80ノ050ノ00371ノAM17ノ

RLA File

:08ノ24/040/00060/AM16ノ

Case No.:21′ 14′80¨ Party Name:VEE KAY
IALC2′2016 VIKRAM&CO LLP

匿1厩lξ
面0435377

The Commiftee noted that the firm has not replied to the delciency letter(raised by

No.:6′ 22′80‐

ision:丁 he Cornmittee noted that the additionalinforrnation provided by the firrn on 28 02.2016

been sentto luSME on 10 05 2016 for comments Case ls deferred to 09 05 2017
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dated 22 11.2016 sentto them on 27 12.2016 and finalreminder on 24 01 2017 through e―

and decided to reject the case with direction to the firm to pay applicable custom duty with
for EODC.

may take further necessary action accordingly.

IMeet No/Date:26ノ 80‐

IALC2/2016
128.03.2017

囲 馘 扁 囲野ξ
蜀
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IRLA日に
105/23/040/00078/AM16/

Decision'. Tf'e Committee notea tnat the firm';;iplicat'on f'as been sentto MSME on 26.04.2016
for comments. Case is deferred to 09.05.20'17.

Case No.:78′ 6′83¨

IALCl′ 2015
Status:
Deferred
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Decision: The Committee noted that the firm's application has been sent to
Case is deferred to 09.05.2017. 軍
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Case No.:83′ 2′80‐
ALC2′2016

13隔蔦轟鶉 下鵬翻
ざ~~~~~~11萬顕習面而626圏薫罵詳'/24ノ040/00168ノ AM16/  19.0820・

IDecision:The Commlttee noted that the firm:s app‖ cation has been sentto DIPP on 27 03 2017
for comments Case is deferred to 09 05 2017
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Party Name:DYNAMATIC IMeet No/Datei26/80‐    Status:
TECHNOLOGIES     IALC2ノ2016        1Deferred
LlMITED1            28 03 2017         1



"ision, 
fne Committee noteO tnat the firm's reply dated nil has been

.02.2016 for examination and comments. Case is deferred to 09.05.2017'
sent to MSME on
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: Td ;om;"ittea decided to ratif,/ tdnorm; b;A upon the written comments of DIPP

lD No 12/19/2017-TSN115 dated 28 03.2017 as under:―

t. Words "stainless Steel Frame consisting of 1835 Meters of' may be prefixed with the

description of export item at Sl. No' 5.

2. Word ,'relevant" may be prefixed with the description of import items from Sl. No. 1

to 5.

3. euantities of import items at Sl. No. 1 & 2 may be allowed as 11669 Kgs. & 1387 Kgs.

respectively as 1.10 Kgs./Kg. content in the export products at sl. No' L & 2

respectively after taking 1/3'd recovery from scrap.

4. Quantity of import item at Sl. No. 3 may be allowed as applied for i'e' t42L2 Kgs'

as 1.04 Kgs./Kg. content in the export product at Sl. No. 3 '

5. Quantity of import item at Sl. No. 4 may be allowed as applied for i.e. 22538 Kgs'

as 1.02 Kgs./Kg. content in the export product at Sl' No' 4'

6. Quantity of import item at sl. No. 5 may be allowed as L872.72 Mtrs. as

1.02 Mtrs./Mtr. content in the export product at Sl. No. 5'

IRA may take further necessary action accordingly'

Decision:丁 he Commlttee noted that the firm's application has been sentto MSME on 04 10 2016

comments. Case is deferred to 09.05.2017.
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|

l i received 
l

I lanO decided to send reminder to the firm and RA to forward 4 sets of application to DGFT HQ for 
I

! iconsiOeration of the case. Case is deferred to 09.05.2017. 
- 

i

HQ Fi!e
:01ノ80/050/00083rAM17ノ

Oeiision:'fne Committee noteO tnJt hard copioi tne firm's application has not been received

and decided to send reminder to the firm and RA to forward 4 sets of application to DGFT HQ for
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consideration of the case. Case is deferred to 09.05.2017.
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Case No.:3′ 16′80¨
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I ffir,as bd sen* re";r rao*:r*ii rtor comments. Case is deferred to 09.05.2017. I
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o* Ivide lD No.12t19t2017-TSWIS dated 28.d3.2017 as under:_ ' - ' 
I

I1. Word "relevant" may be prefixed with the description of import items from Sl. No. 1 to
5.

2. Words "Stainless Steel Frame consisting of 720 Meters of' may be prefixed with the
description of export item at Sl. No. 5.
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Name: PZAD Noノ Date:26ノ 80‐

7

0062717
3102015

PRIVATE

File

No.:5′ 16′80‐

鵬脇5αO蕊鮮

Name: AZAD
PRIVATE順:鮮…

sion: The Committee o.b_servgd deficiency in the firm's application. Deficiency letter has been
to the firm on22.03.2017 to furnish repty. case is deferied to 09.05.20i7.

sion: The Committee ob_servgd deficiency in the firm's application. Deficiency letter has been
to the firm on 22.03.2017 to furnish repty. case is deferied to 09.0s.2017.

Case No.:25′ 2ノ80¨
ALC2′2016



content in the eiport product at Sl' No' 5'

may take further necessary action :g:gtd'ngl!
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Shri H. Srinivasa Murthy' Sr' Managertrom tGnrm +OeareO Ueg::1",S-"[*Xfi::'
)ecision:Snrl H. Drlnlvasa rvrurtrrv' er' rvrqrrsvv 'iort items before the Committee.
Personal Hearing'. He explained lOout d?tai.l.s 

-oJ-?xl^{,::1:T;^,..inne rnr rrrrrher examination.`Persona:Hearing tte exPl● ::lじ u aυυu、 Чしヽ9‖ V V' V′ r`― ‐―――   iniSslons for further examination

He was advised by the Cornrnittee to Subrnit post hearing subr
is deferred t0 09 05 2017
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Meet Noノ Date:26ノ 80-

ALC2ノ2016
28.03.2017

Datei09.05.2017

is deferred to 09 05 2017

No.:81′ 2′80‐

Name:GODRE」 & No/Datei26ノ 80‐

MFG.CO LTD:

Name:OPTIMA No′ Datei26ノ 80‐
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Lic NoノDate:0710109198
23122015

Defer
Date:09o52017

been rece:ved
l DGFtt HQ for

Status:
Deferred

ision: The committee noted that naro cop}, or tne rrrm Gtp[."t,* rial not
decided to send reminder to the firm and RA to forward a sets of application to

ion of the case. Case is deferred to 0g.05.2017.

Meet Noノ Date:26/80-
INJECTOPLAST PVT.LTD
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de UO No.12ノ 19ノ2017

lnformation in respect ofltem at SI No.4,5,6,8&9 of Standard Deficiency Format.
!nformatlon in respect Of item at SI. No ll of Standard Deficiency Format in respect of

lmportlemsfrom SI No 28to 35,58 to 63i 77 to 80&82
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-rffi[31y^ 
-[reetNo/Date26so 

Sratrr$i IALC2/2016 ieUeCrntC iALC2t2O16 ioeterreo
I I IINSTRUMENTS GOA 128.03.2017 i

l i _ IPWLTD I i

1 |:01/E0/05_0/00098/AM17/ i:171241040100100/AM16 t io7 .01.2016 iDate:09.05.2017

Case is deferred tO o9 o5 2017

ioeiiiion: fne Commtttee noteo ih;i-btip vid;uo No.'ir1el2017-isw32 oaied 28.oilroi7
lhas raised deficiency in the firm's apptication and decided to send it to the firm to furnish reply:-

32,
i n.ply submitted by the firm vide letter dated 27th December, 2016 is the same as
i submitted by them earlier vide letter dated 22108/2Ot6 which has been perused and isI not complete/proper and they may again be asked to submit the following information:
i

I

i 1 Length of "Thermowell" & Flange ratings for export items at Sl. No 7 to 11.', 2. Net weight of each Thermoweliin export items at Sl. No. 1 to 11 fabricated from; Inconel 625 Bars (import items at S. No. g, g & 1O).v, v e rvl.

lCase is deferred to 09.05.2017 f
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Case No.:19′ 25′80‐

IALC2′2015 IALC2/2016
28.032017

°:lhaS raised delciency in the lrm's appl:calon and decided tO send l to the lrm to fumish reply:‐
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been sentto MSME

lmport items No. 1 to 6 appear in E.P. Applicant to correct accordingly and utilization of

item No. 7 to 9 in E.P.

is deferred t0 09 05.2017
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Meet No/Date:26/80-
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bn:The C諦漁 i諸元 轟 面 面 雨 罰 甲
's"21p,191 haS been sentO MSME(Chemに J)On

.02.2016 for commentS.Case is deferred to 09 05.2017.

Status:

Deferred

Lic. 16/ Daae'3a 1 o 1 37 1 2o 
i 
Def er

:01ノ 80ノ050ノ00373′メヽM17ノ

KLA rlle 1-'-"'-':-:
,iatz+toqotoo34o/AM16/ !os.oz'zot0

Datei09 05 2017

Decision: The Committee

r'- - ---;nt to MSrue lcnemical) on
noted tf'at the firm's application has been s'

.10.2016 for comments. Case is deferred to 09 05 2017
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Meet No′ Datei26′ 80‐

IALC2ノ2016
28.03.2017
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Lomments. Case is deferred to 09'05'2017'
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10065873

No.:65′ 2′80‐ Name: DEE No′ Date126ノ 80‐

0137083

4/AM16/ \27 .01.2016

Name: VEE KAY
&CO LLP

No.:68′ 2′80‐ Name:MlNDA Noノ Date126/80-

ENGINEERING
TE LIMITED
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:09.052017

: The Commiftee noted that the firm's application has been sent to MSME on 24.04.2016
comrnents Case is deferred to 09.05.2017.
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Party Name:UNIRAY
MEDICAL LLP
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ICase No.:5′5ノ80‐

ALC2ノ 2016
IParty Namei ARCELOR

ALC2/2016
28032017

Deferred
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iCase No.:45′ 23′80‐

IALC2′2016

匝 File ~~~~~
卜01ノ80ノ050ノ00548ノAM17ノ

IParty Namei SARTORIUS
ISTEDIM INDIA PVT LTD

IRLA File

i07′24/040/00029/AM17/

断:鮮
°矧∞~

43

Decision:The Committee noted that D!PP vide UO No 12/19/2017-TSVV/43 dated 28.032017
has ralsed denciency in the flrrn's application and decided to send it to the firm to furnish reply:―

1.  :nformation in respect ofltem at Si.No.3′ 4′ 5′ 6′ 8&9 of Standard Deficiency Format′

export product wise.

2. lnformat:on in respect of:tem at Sl.No.1l of Standard Deficiency Format in respect of

importitems from S:.No.43,44&57 to 61.

.Case is deferred to 09.05.2017.

Party Name:

10PTHALM:C
ILIM:TED:

FREEDOM
PRIVATE

|ド記縫∬鰐Yw LTD

Case No.:42′ 11′80‐

・― ■(i′

Ud翼きЪ言占↓L「 :
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(』殺 i,

No/Date:26/80¨

sion:丁he committee noted that the firm has not rep‖ ed to the deficiency(raised by DIPP)
to the firm on 24 01 2017 through e‐ rnail and decided to send finai reminder to the firm to

reply failing which the case will be rejected without further notice with direction to pay
custorn duty with interest of EODC Case is deferred to 09.05.2017
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HQ File

:01/80/050ノ 00315ノAM17ノ

Decision: The Committee ffihis Oeen sentto MSME (Chemical) on

.10.2016 for comrnents Case is deferred to 09.052017

:01/80/050/00316/AM17 t l:$t2afi4ol9g991/AM17/ lOa.OS.ZOr0

ffiffi been sent to MSME (Chemical) on

.09.2016 for comments. Case is deferred to 09'05'2017'

1. lnformation in respect of Sl. No. 3, 4 & 5 of Standard Deficiency Format' export

product wise.

2. lnformation in respect of Sl. No. 8 of Standard Deficiency Format for import items at

Sl. No. 2 & 7, exPort Product wise.

3. lnformation in respect of Sl. No. 11 of Standard Deficiency Format in respect of

import item at Sl. No. 10 to 13.

is deferred to 09 05 2017.

08 2016 for comrnents Case is deferred to 09 05.2017

DecisiorrJh" C"m.'td= .oted th;t f,ard copy cii ine firm's application has not been received

lriJ J".illo io *J r".inder to the firm and RA to forward 4 sets of application to DGFT HQ for

lconsideration of the case. Case is deferred to 0?15'291?:-
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Date:0905.2017
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囃 鱚 饉囮 騨辱瀧躙辮
raised deficiency in the firm's application and decided to send ittO the firm to furnish reply:¨
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而面

10

128.03.2017

No.:43′ 11ノ 80‐ Name:TERUMO Noノ Date:26ノ 80-

PRiVATE 6

8816

Name:AZAD
PRiVATE
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Decision: The committee noted that DHI oeticieniyGtteffiioeen .sent to the
to furnish reply. Case is deferred to 09.05.2017.

50鶴鶏5研00300ハⅢ7厩薦蕊蕊高而戸隔潔需
雨画面百

B:[Ъ 9Ю52∝ 7
Decision:The cOmmittee noted thatthe firm's app‖ cation has been sentto MsME on 29.082016
forcomments case is deferred tO o9 o5 2017

Decision: The Committee noted that the tirm's ipptication has Gen sent to MSrvre tCftmicarftn't6.09.2016 for comments. Case is deferred to 09.05.2017.

Case No.:27′ 11′80¨
ALC2′ 2016

Party Name:BOYSEN
IND:A LIM!TED ALC2/2016

28.032017
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Decision: The Committee noted that DHI representative present in the meeting has raised
rdeficiency in the firm's application as under and decided to send it to the firm to furnis-h reply:-

: " Utilization of item No. 11 in E.p.,,

Case is deferred tO o9 o5 2017

orms based upon written reconlmendatiOn of DHI

′.

11

Namei NETAFIM No/Date:26ノ 80‐
、T!ON INDIA
LttD

Lic No/Datei3410042230
101062016

The Committee noted that the firm's application has been sent to MSME (Chemical) on
) for comments. Case is deferred to 0g.05.2017.

No.:26′ 11′80‐

IHQ File

i:01/80/050/00299/AM17/
File 10398701
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“The applicantto Subrnit AA No.of eariier approVed caSe for same E P"

Case is deferred to 09.052017

i::1百百15百i面Ett                h 22.03.2017 to
1百こた01y・ Case is defe,「 ed t° 09.05.2017.

Case No.:36′ 11′80‐

:01/80/O'O/OO3Og/AM17/ l,dwzalo+oloo12O/AM17/ 109.06.2016
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Decision: tre committee noteffit oHl deficiency letter has bt

tuin"n tn" reply. Case is deferred to 09'05'2017'
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轟 dDP

Datei09 05.2017

Name:D00WON No′ Date126ノ 80‐

PRIVATE LIMITED

F‖e

7ノ

十百さё6品Mittee nOted tO Seek

[脳∬:獣1騨lvATE

GENERATORS
LIMITED

No′ Datei26′ 80‐

7

6

LIMITED

File

NameiTERUMO Noノ Date:26ノ 80‐

PRIVATE

Tlte tummitee note ient to MSME (Chemical) on

i foi comments. Case is deferred to 09'05'2017'

No.:15′ 11′80‐ Namei L&T―MHPS Noノ Date:26/80-

1O/AM17/ iOt.oz.zoto

12
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6/80-師
訛:¶i肝:il〕雷囲響鼈旱∬留鷲|」llP::::lξ ::悪にI鷺樹滉鶴騨.2047 has been sett b

IHQ Fiie             RLA File             Lic No/Date:0310806071
101/80/050/00293/AM17/    :03/94/040/00281/AM17/    11072016

Decision:The Committee decided to raify the norms based upon wntten recommendalon of

lMSME(ChemiCal)Vide oM No ttL-12024/16/2016-GC and F― DCMSME dated 16/2/2017

1RA may take further necessary aclon accordlngly

1鵬宙踏誌認艇‖盾哩憎1幣r:HF∬:糊:,.hお
bem sent b MSMEIChe面刺On

Case No.:14ノ 11′80‐     IParty Namei L&T‐ MHPS IMeet No/Datei26/80‐    Status:
ALC2′2016          1TuRBINE GENERAttORS IALC2/2016         1Deferred

IParty Namei L&T‐ MHPS IMeet No/Datei26/80‐    Status:
lTURBINE GENERAttORS IALC2/2016         1Deferred
lPRIVATE LIMITED     128 03 2017          1

田
剛‰瓶ζtt「
~囮
扁I薦    藤F~16        1Date:09.05.2017

田硼温蔵蔦ア1蕊艦靡  「 F:‖
児1=晰∞7百1:温蔦扁

1. Quantity of export item may also be specified as "20000 Nos." in addition to its
weight.

2. Quantity of import item may be allowed as 194300 Kgs. as 1.356 Kgs./Kg. content
in export item after taking 1/3'd recovery from scrap.

may take further necessary action accordingly.

Decision: The Committee noted that the firm's application has been sent to MSME (Chemical) on
129.08.2016 for comments. Case is deferred to 09.05.2017.

Party Namel PARI丁A
ISttEEL PRODUCTS 1順勢瓢評

蔦780‐661霊魁:イ♂
何8い

ジ・ g占 ::avしanず 、と隠 :hi

卜 W

No.:38′ 11ノ80‐ Name:ANGIPLAST Noノ Date:26ノ 80¨

LIMITED

田ξ‰蕊蕊下間蕊蕊蕊下需辮
The Committee noted that the firm's application has been sent to MSME (Chemical) on
for comments. Case is deferred to 09.05.2017.

No.:12′ 12′80‐ Noノ Date:26/80‐Name:
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Ｆ
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INo/DLtei1710006423 1Defer
29.072016 Date:09.05.2017

1. Difference in export items at sl. No 1 to 8 and 9 to 32 with the length of Thermowell

in each exPort item. .

2. lnformation in respect of Sl. No. 3 of Standard Deficiency Format-Export product

wise.
3. lnformation in respect of Sl. No. lL of standard Deficiency Format for import items at

Sl. No. 5,6,8 to L2,35 & 36.

4. Justification/basis for the quantities of import items'

is deferred to 09 05.2017.

腑蕊躙

:061003843513:[::o9.o5.2017

been     hemに 鋤 on
11

The Committee
.10.2017 for comments. Case is deferred to 09 05 2017.

lcaie iiio.:zt14t8o-
lALC212016
I

I

vide lD No 12/19ノ2017-TSVVノ 70 dated 28.03 2017 as underi‐

1. Quantities of import items at sl. No. 1 to 15 & 21 may be allowed on net to

net basis with accountability clause.

SINGH
' 
′
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n Trad●
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蹴 巽尉T

Case No.:52′ 23′80… Party Name: PYRO Meet Noノ Date126ノ 80-

ALC2′ 2016
lNSTRUMENTS GOA

Case No.:5′ 14′80‐

ALC2′2016

臣
轟i

10 2017 for comments Caseis deferred to 09 05 2017

Party Name:HANNING
MOTORSINDIA P LTD

Meet Noノ Datei26ノ 80‐

2803.2017

令 8
_ヽ コ 町

14

comments. Case is deferred to 09'05'2017'

17/24′040/00078/AM17ノ

論 き3扁扁iIここヽ 31面百扁面珈扉百顧可面軒Ⅲ彊面
蒸
平口FI受聖

'ラ

dated 28′03ノ2017

raised deflciency in the firm's app‖ cation and decided to Send it to the flrrn to furnish reply:‐

Noノ Datei26′ 80‐

PVT.LTD
7

File 10042448
082016

…‐―   ―― ―一―   ~‐ 一一  ~~ ‐    le wnten comments of DIPPThe commltee decided to raufy the norms based upon tl



4.

5.

Quantity of import item at Sl. No. 15 may be allowed as 7878 Kgs. as

1.01 Kgs./Kg. content in export item.
Quantity of import item at Sl. No. 17 may be allowed as 22439 Kgs. as

1.05 Kgs./Kg. content in export item.
Quantity of import item at Sl. No. 18 may be allowed as applied for i.e. 9000 Kgs

as 1.035 Kgs./Kg. content in export item.
Quantity of import item at Sl. No. 19 may be allowed as 3570 Kgs. as

1.05 Kgs./Kg. content in export item.
Quantity of import item at Sl. No. 20 may be allowed as 2730 Kgs. as

1.05 Kgs./Kg. content in export item.

|

|

鵬鶏5900522ハⅢ7
IDecision: 丁he Comrnittee

122 03 2017 to furnish reply

RLA File              Lic No/Datei0910064137 Defer
:09/24/040/00295/AM17/  14 09 2016            Datei09 05 2017

noted that the DHI deficiency letter has been sent to the firm on
Case is deferred to 09.05.2017.

奪漱肥
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|:01/80ノ 050ノ00506/AM17ノ  ト02氾4/040/00118/AM17ノ  115.09.2019______ IDab:09.05.20171
151品薦i3n:The cOmmittee noted thatthe lrm's applicalon has been sentto MSME on 23.021201コ

‐ o こ計0 餞 ′K.R

Party Name:AZAD
ENGINEERINC PRIVAttE
LIMI丁 ED

139

noted that the DHI deficiency letter has been sent to the firm on
Case is deferred to 09.05.2017.

Name:AZAD Noノ Date:26/80-

PRIVATE
7

No.:3′ 23′80¨ Name:NIPHA Noノ Date:26/80-

PRIVATE
7
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ior comments. Case is deferred to 09.05.2017' 下 |

ibb`isibil■ hも ёommittee noted that the lrm's
lfOr comments.Case is deferred to 09 05 2017

「
."The Comrnrtt;;oted-that narO copy oi [ne firm's application has been not been

and decided to send reminder to the firm and RA to forward 4 sets of application to

HQ for consideration of the case. case is deferred to 09.05.2017.

4′ 80…Ｆ
‐
‐
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Meet No/Date126ノ 80- Status:
ALC2ノ2016
28.03.2017

Party Name: HANNING
MOTORSiND:A P LTD
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翌諏壼II羅臓TIttI二

鴨尉λ5創0054餅AⅢ7剛淵潮話淋蘇声剛猛
=0釧

0064482田温蔦::∴ 74/040/00337ノ AM17ノ  126.09201

Decision: The COrnmlttee noted that hard copy of the firm's application has
been not been

of application to
received and decided to send renlinder to the firm and RA to fOn″ ard 4 sets

DGFT HQ fOr COnsideratlon ofthe case Case is deferred to 09.05.2017

1蕊濡瞥璃勝馘 翼魚驚憎需酔訥謄嘔tttV員淵肝 こヽ
idecided to send the case to DIPP for examinalon and comments.

iCaSe b deferred to 09 0,i子 9111_…………………………………―一――…………‐―――…一―一――一――――――
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No.:15′14r80‐ Name:ADVIK Hト Noノ Date:26ノ 80‐

PVT oLTD,

File

7l i:31/83/040/00082/AM17/

fne Commiiiee noieO init tne fiim s ippiication has been sent to MSME on 04'10'2016

comments. Case is deferred to 09.05.2017'

No.:23′ 23′80‐ Party Namei JAMES
ROBINSON LABS PVT

Noノ Datei26ノ 80¨

HQ File            lRLA File           lLiC.NO′ りd tt

:01ノ80/050/00526/AM17ノ  1109ノ 24/040ノ 00271ノAM17ノ  119.092016
RLA File

No.:6′14r80…
No′ Datei26ノ 80‐

7

Noノ Date:3410042553

No.:7′ 26′80¨ Namei PERMANENT

ＮＣＯ

明

Ａ

Ｎ

８

０

Name:

:01/80ノ 050ノ00357ノAM17ノ

lile             lRLA File
ノ80/050ノ00631ノAM17ノ

No′ Date:26/80-



:計81柵警制訪ィ盤評飛納:1norms on repeat basis based upon the writtenl dated 28.03.2017 as underi‐

1. Quantity of import item at Sl. No. 1 may be allowed as applied for i.e. 13395.37 Kgs.
as 1..05 Kgs./Kg. content in the export item.
Words "0.345 mm+ 5 Yo thick" may be suffixed with the description of import item at
sl. No. 2 and its quantity may be allowed as applied for i.e. t4674.Lg Kgs. as 1.g2
Kgs./Kg. content in the export item after taking 1/3'd recovery form scrap.
Words "0.335 mm t 5 o/othick" may be suffixed with the description of import item at
sl. No. 3 and its quantity may be allowed as applied for i.e. so42.7gs Kgs. as 1.g3
Kgs./Kg. content in the export item after taking 1/3'd recovery from scrap.

may take further necessary action accordingly.

2.

3.
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lfor comments. Case is deferred to 09.05.2017.~~   
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No.:29′23′80‐ Namei」 oHNSON Noノ Date:26ノ 80‐
汀THEYIND:A PVT
TD

順源隠蕊蔦L罵蔦戸唾頒源蕊瓶応蔦蔦戸野聴現27102016Ivvcczt,rtvn il ..u5tz3to4otoo349tAM17l 27.10.2016 Date:0g.05.2017
The Committee noted that the firm's application has been sent to MSME (Chemical) on

7 for comments. Case is deferred to 09.05.2017.
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Oecision: The Committee noted i面
~Dlll dendency btter

has beeA sent tO the lrm on

.03.2017 to furnish rePlY' Case is deferred t0 09.0512917.

lcase No.:14123180-

lrlcztzote
I

:0905.2017

Status:

:Lic No/D

125112C

Defer
:o9.05.2017

'm;i;*l fG Commlttee noted that DRDtf #s recommfia'd-the lmport items based on the

lnexus with export proar.i but the import;;*y ,16*"9 with wastage has not been provided'

iThe committee decided to write to DRDO ti;;;;ie" ilport quantity allowed with wastage for each

|‖:詰Ittlt≡重LこだrЮdわ 09.05.2017.|   |
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糀 湧 論 :百1:LttI面扁 I椰高 市i漏A has been senf6MSME ChemiCall on
o】発T7・落諦ふこHは case t deferred to 09 05 2017
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Name: B D

(PUNE)

No.:17′ 23′80‐

itemi~て ase is deferred t0 09 05 2017

No.19′ 20′80…
No′ Date126/80‐

」ＴＤ

一
Ｆ‐‐ｅ

Noノ Date:26ノ 80-

Noノ Date:26′ 80-

7

棋 ぷ 濡 蘊 濡 L:-1lLll蔦Б¬而毒 亜 Ⅲ Ⅲ 面
面 高 高 蘇 派iЁ C隆雨Call m

7 for cOmrnentS. CaSe is deferred to 09 05.2017.

品
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協 ざ鏑 ttee nO画 面 DRDδ絲 あふmendea再

僕 島 ‖櫨 il麟Ⅷ鷲i濯:螂:‖胤讐潔譜t:誓:I悩』鷲冨淵品
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`y case t deferred to 09 05.2017.

Party Namel LARSEN&
ToUBRO LIMITED

NamelLARSEN&



IHQ File

101/80/050/00518/AM17/ 瓢 :

… 肥  
…

獅
鶏1茅
…
翻臨響
0005040:~~

norms based upon the written conlments of DIPP
17 as underi‐

lDecision: The Committee noted that the firm's application has been sent to DHI on 15.02.2017 for
icomments. Case is deferred to 09.05.2017.

昨:耀
開跡

1曇92響919
:28032017

:品き品50/00519ハM171Ъ詭尉品餅00648ハM17誌 1ツ%1さ
Decision: The Committee noted that DIPP deficiency letter has been sent to the firm on
22.03.2017 to furnish reply. Case is deferred to 09.05.2017.

.Advance Authorization may be ratified as app‖ ed for on repeat basis as pertheir Advance

Authorization No.5610004783 dated 23.12.2015 ratif:ed in NC meeting No.5/80 dated

07/06/2016.

,nn may take further necessary action accordingly.

Date:09.05.2017

Status:

F霊湖1:研
238い

:

IParty Name:iSGEC HEAVY
IENGINEER:NG LIMITED

IMeet No/Date:26/80-
:ALC2/2016

128032017

,Siatus:
,Approved

951瓢誌鳳瀞Ⅷ肉高蔦

「

M獅 耐 |

:22016    1

|

197

IDecision:丁 he commltee decided to raJfy the norms based upon the wntten cOmments of DHI
vlde UO No 3(26)/17-TSW(B)dated 06 03 2017

lRA may take further necessary action accordingly.

pffi- iparty Ntame: DEE 
--- 

m6i-No/Dare26/r,G -.- sdtus'
iALC2l2016 TDEVELOPMENT iALC2l2016 lDeferredtlirI ]ENGTNEERS LTD. i28.03.2017 I

:HQ File - 
RLA Fite - 

if-ic.flolOaG:OSf OaOOOgz:Oefei
l:01/80/050/00534/AM17 t l:Ostz3to4)t}O4zglAM17t 109.12.2016 lDate:09.05.2017

tDecision: The Committee noted that DHI representative present in the meeting has raised
ideficiency in the firm's application as under and decided to send it to the firm to furnish reply:-

:        "UJliza10n ofitem No 7 in E P."

1路躙肥rT
Case No.:53′ 23′80‐
IALC2′ 2016

IPVT.LTD

19



:01ノ80/050/00556ノAM17′

ion: The Committee noted tf'at Dipp Oeticiency letter has been sent to the firm on

03.2017 to furnish reply. Case ls deferred to 09.05.2017.

Party Name:PETERS Meet Noノ Date:26ノ 80-

SURGICALINDlA PW. ALC2/2016
LTD. 28032017

RLA File
――…………
籠に、高而遇僣b百而:ぬ6'o91Defer

05/24/040ノ 00368ノAM17ノ  11312.2016 Date:09.05.2017

Decision: The Committee ;oted th-rt the ftrm;s application has been sent to MSME (Chemical) on

.02.2017 for comments. Case is deferred to 09 05 2017

Meet No/Datei26/80-    Status:
ALC2I2O16 lDeferred
28.03.2017

に'槻掘F範
∞6445障Ъ9Ю5矧 7

1腸 [:λ50r00514′ AM17/ F]]1[];lil。 792ノAM17'~}l[継.児1:;10310809807

RLA File

:01/80/050/00557/AM1 7 I i:311831040/001 101 AM17 I

Decision: The Committee noted that DIPP deficiency letter has been Sent to the firm on
2 03 2017 to furnish reply. Case ls deferred to 09 05.2017.

Status:
Deferred

100

―
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62由 8

Decision: The Committee noted that DIPP deficiency letter dated 14.02.2107 has been sent to

the firm on22.03.2017 to furnish reply. case is deferred to 09.05.2017

Decision: The Committee noted that the firm's applicalon has been sent to MSME on
02.2017 for comrnents. Case is deferred to 09.052017

The Conlmittee noted that DIPP deficiency letter has been sent to the firm on

03.2017 to furnish reply. Case is deferred to 09.05.2017.
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Deputy Dfrlgctor GonFral ('1 Forqi.ro Trade

o,.ffiIffi; .', i 1,.,,',',THa.
qrPq Wfi,)(.r.ri ur c-,.,-"rse

aTTtEl aTr.h-R,/ (;uvt. ot lndlarg:*rr ar<r-. =$ R<ILrdyog Bhawan, N€w Delhl

Case No.:27′ 23′80¨

ALC2′2016

Case No.:11′ 23′80‐

‐ALC2′ 2016

Datei09.05.2017

「

断鮮
¨

_ 一                に~~~~~~~― 一 ―一一一――…―――

「
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==r=一

III罵 ここ二IT
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Date:0905.2017

Case No.:17′ 20′80‐

ALC2′ 2016

Ｆ

Ｌ

ド

ー

FIle

Name:KELV10N Noノ Datei26ノ 80‐

PVT LTD

Namei AUTO
INDIA PVT LTD



The Committee
03 2017 to furnish reply.

noted that DHI deficiency letter has been sent to the firm on
Case is deferred to 09.05.2017.

Status:
Deferred

Defer
Date:09.05.2017

the firm on

104鶏鶏5900546ハⅢ7隔駆高扁葛蔦
「

‐

106

Ю5

蹴 計
珈¨

Status:
Deferred

128032017

cision:The Committee noted that the lrm's appl:calon has been sentto MSME(ChemiCaり
0802.2017 for cornments. case is deferred tO o9.o52017

Meet No/Datei26/80-

108

36

F饉出:買l_厩幣:∬N~匿ち腑o26r80-臨

:01ノ 80ノ050/00537/AM17ノ     105/23/040/00383/AM17ノ

Decision:The cOmmittee decided to ra‖fy the norms based upon the w‖ tten comments Of
MSME E― ma‖ dated 17 02 2017 as under:―

“丁he norms may be recommended 98335 kg inclusive of 3 5%wastage on repeat basis
as per AA no 0510397564 dated lo o2 2016"

may take further necessary action accordlngly

Case No.:55′ 23′80¨

Case No.:32′ 23′80‐
ALC2′ 2016 騨柵 綱

LO~  26/80‐~~

賜鵬5り00535ハⅢ71麗謳蕊蒜i「
「
囲瓢習
而繭
瞬薫蕊蔦

ioecislon:-ftrti-Committf;i,ted that theirrnb apptication has been senito MSME (Ch"ri""U
lon 15.02.2017 for comments. Case is deferred to 09.05.2017.

ALC2/2016
2803.2017

21

No.:43′ 23′80‐

The Committee
7 to furnish reply.

Party Name: THERMAX Noノ Date:26/80‐
6 LTD,

sion:丁he commltee decided to raJfy the norms based upon the w‖ ten comments of DHI
UO No 3(21)ノ 17‐丁SllV(B)dated 28 02 2017

may take further necessary action accordingly.

No.:33′23′80‐ Name:JoHNSON Noノ Date:26/80-
:NDIA PV「 .

7

Noノ Datei051 0400933

Ｆ
Ｌ
ド
ー
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128.03.2017

HQ File RLA FIle

:01/80/050ノ 00538ノAM17ノ  |:05/23/040ノ00295/AM17ノ  126.12.2016

Lic.NoノDatei0510400932 Defer
Date:09.05.2017

Ｆ
Ｌ
ド
ー

:The Cornmittee noted that DIPP deficiency letter dated 14.02 2017 has been sentto

flrm on 22 03.2017 to furnish reply Case is deferred to 09 05 2017

Meet Noノ Date:26ノ 80-

IALC2ノ2016
28.03.2017

RLA FIle Lic.No/Date:0310810134

:01/80/050/00635iAM17/ l:03/95/0a0/00749/AM17l \27.12.2016

Decision:The Comnnittee noted that RA:Mumbai vide ts letter F No 03ノ 95ノ040/749′ AM17ノ 348

dated 27 12 2016 has informed that the above mentioned AA has been issued on Net to Net
in terms of General Note No.4 of Engineering Product and decided to close the case. ln
RA should not send sets to NC in such cases.

RA may take further necessary action accordingly'

HEAVY ENGINEERING IALC2ノ 2016
PVT LTD,

HQ File RLA FIle Lic. No/Date:031 081 01 42 iDefer
:01/80/050/00641/AM17/ 103/95ノ 040/00744ノ AM17/ 28122016 Date:09.05.2017

:丁he Committee noted thatthe firm's application has been sentto DIPP on 27 03 2017

comments. Case is deferred to 09.05.2017.

Case No.:11′ 26′80¨ Party Name: SULZER
PUMPS iNDIA LIMITED

Case No.:17′ 26′80¨

ALC2′2016

Ｆ
‐
４４．ば
‐

昨渕
RLA File Lic.NoノDate:0310810163

:01/80′ 050/00644/AM17ノ  1103/94′040/00883ノ AM17/ 128.122016

:The Comrnittee noted that the firm's appllcation has been sentto DIPP on 27.03.2017

comments. Case is deferred to 09.05.2017.

comments. Case is deferred to 09.05.2017.

Date:09.05.2017

甲ギ
声
[椰贔

―

一

Decision:The Cornrnlttee noted that the firm's application has been sentto DIPP on 27 03.2017

F― Ⅵ NUS ヨF15 CaSe No.:48′ 23′80:

22

IMeet No/Date126/80¨ lstatus:

No.:9′ 26′80‐ Namei PHILS No/Date:26/80‐

ENGINEERING
LttD, 7

Flle

7ノ 7ノ  :2812.2016

The Comrnittee noted that the firm's application has been sentto DIPP on 27 03.2017

comments. Case is deferred to 09.05.2017.

Name:PHILS Noノ Date:26ノ 80-



HQ File

:01/80/050/00551/AM17ノ

HQ File

DecisiOm tthe cOmmittee noteg that RA,Mumbai宙 藻蒟百薫粟葛平驀葛而面翫薇爾蘭薇Й藤而而漱面百
dated 30.12.2016 has infOrmed that the abOve mentiOned AA has been issued on Net to Net

in terms of General Note No.4 of Engineering Product ano oecioeo to close the case. ln
RA should not send sets to NC in such cases.

re No.:10r26/80- iparty Name: sUr.zER _ iMeet Noloate26sc istatlrs: ic2t2016 jeuMes INDIA LtMtrED larczzota idil""o ii i2sos.2o1t i- 
---- 

iffi iffii---/80/0s0/oo634tAM17t _ l:03/9s/oa0/oot64tAw17t lia.iiioil 
-" rvv rv4 'e l i

I:d 30.12.2016 has informed that the above mentioned AA has been issued on Netto n;iiis in terms of General Note No.4 of Engineering Product and decided to close tn" .r.l ''in 
Ire RA should not send sets to NC in such cases. 
I

,"L!k"1[!:lnecessary action accordingty. 
i

1鱚
赫~町

[          
石

Vide lD No.12/19/2017‐ TSVV/118 dated 28 03 2017 as under:_

Advance Authorization may be ratified as per GN-4 for Engineering products.

may take further necessary action accordingly.

Defer
Date:09.o5.2017

Case No.:10′ 26′80‐
ALC2′2016

:01/80/050/00634/AM17/

Case No.:25′ 23′80…

種酬需凛珊諄
~画面而扇丁~
IALC2ノ,016

F需爛100EttNttA臨棚 9
HQ FileHQ File              lRLA F‖ e              lLic No/Date:0510401088
:01/80/050/00528/AM17/ 105/23/040/00436/AM17ノ  .04012017

騰 濡 F雪酬 濡 雷
面 市蒟而ξ石而 繭 高 品■entto DEIT扉画 面
Jt0 09 05 2017

SINGH
--;gI{'

-r 3de

お
∞

●
一　
“

ud§習聾:占熱などヽ ま雨■:hi

Case No.:51′ 23′80‐

…

 マーヽ

:ision: The Committee noted that the firm's application has been sent to DHI on 0g.02.2017
,i^'ITlf^" .I:y:y:rr^O.Hrrras.informed that the case pertarns to MSME. Accordingry, NC
ed to send the case tO MsME for examina,On and c6品

mさ高

`:

is deferred tO o9.05.2017

No.:47′23′80‐ Name:TERUMO Noノ Date:26ノ 80‐
PRIVATE

cision: The Committee noted that the firm's application has been sent to MSME (Chemical)
08.02.2017 for comments. Case is deferred to 09.05.20.17

Name:DRESSER¨

Ｆ
Ｌ
ド
‐



vrvvvv-,, rrlt r li, l'- __-__-,---------

: The committee decided to ratify tne norm! naseo upon the written comments of DHI

U6‐ ど`3(20)′ 17-TSW(B)dated 28.022017

RA may take funher neCessaw電 ,On aCC°
rdlngv

1創

1鴨尉λ5餅0052%

under:-

(i)Detailsofexportproducti.e.designdrawing,formulas,calculationetc.
(ii) auantityoi'i[po[ it"-t required"for manuflcturing one unit of export product'

tiiil Wastage claimed in manufacturing process'

(ir) Justification of wastage'

is deferred t0 09 05 2017

Lic NoノDatei031 081 0428

atthe lrm's app‖ cauon has been Sentto DIPP On 27.03.2017

comments. CaSe is deferred to 09 05.2017

濶馴訓謡ED

Party Name: LLOYDS
STEELS INDUSTRIES

FIle

1′83/040ノ00129ノAM17ノ

No.:26′ 23′80‐ Name:MITA INDIA Noノ Date:26ノ 80-

LIMI丁ED

7ノ

こnt to MSME on

case is deferred to 09.05.2017.
The Committee

7 for comments.

画面爾茨漏而面市3面       ~1■ 17ソ2∝ 7JPHW dattd 22.02.2∝ 7

raised delciency in the lrm's applicalon and deCided to sena l tO the lrm tO furnish reply is

No.:37′ 23′80‐
No′ Datei26ノ 80¨

7l lto.ot.zotz

No.:14′ 26′80‐ Name:SULZER Noノ Datei26ノ 80‐

INDIA LIMITED 16

No.:2′ 26′80‐ Name:SHAKTl Noノ Date:26ノ 80-

(lNDlA)LttD。 ,

Noノ Datei5610005059

話吾籠七孫扁薇ここ扇:1百百三百F繭 而面而語雨面蔦「 F.No 03ノ 9引04創
797AM47348

lo 01.2017 has informed that the aboVe mentiOned AA has been issued on Net tO Net―
一
      ・   い  ― J一 二 ^― 」 J^^:月 ^月

●ハ ハ 1ハ o^'ho onQ∩   in1001.201/ nas lnTormeu l‖ dt u:c clVΨ V‐  :‖し
日ヽ'V''――●~・  ~

in terrns of General Note No 4 of Engineering Product and decided tO CiOSe the case  ln

RA shOuld not send setS tO NC in suCh Cases

may take funher necessary ac,91 acc9r"型製L

=Fci €to^fiti-i-/r-i,, -:lNrGil_r
-qq q-6TBa-., -

\P!fftv,Eliecr.. r , \Nffi;t, ,:"'"
-"rnia vr <.a i., C.,,. Ir'i^.jl!.*u"ffi[;Xgt.:*g5g5;,
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Ｆ

Ｉ

Ｉ

田2ハⅢ71誂『脱研00.8ハⅢ7

ILIMl丁ED

1101.2017
Lic.No/Date:0310810456

been sentto DIPP on 27 03.2017

lza.os.zott

IDate:09052017
cision: The Committee noted that the firm's application
comments. Case is deferred to 09.05.2017.

‐  1

iCase No.:12126′ 80‐
lALC2′2016

Party Namei SuLZER
PUMPS INDIA LIMITED

case No.:1?26/80- ipaft@livteet No/Date26sG :status:ALC2|2016 ipuMps tNDtA LtMtrED iALC2t2o16 idrseoi lzs.os.2o17 iffiffi,lIicw
I199!g%00919ty1,1 l:03/e5/04otoo7s8tAw17t l't,t.ot.zofi r

16翻i織識権|ポ1搬織倫Itt  y需
I Pl,nll■ ビ 9F99nertt N9鯰 N,1 9f Engheettng PrOdud and dedded b cbse he case ln, basis in terms of General Note No.4 of Engineering
I jfuture RA should not send sets to NC in such casesl,l

l,
i iRA may take further necessary action accordingly.

甲
渕
¬ 需 F厭 騰ち腑

じ劉∞‐
臨嗣
~

28.03.2017    1

贈濡諾:靡戸1鷲漱誦話ぷ而:「干瓶 1,034084““1臨乳蔦扁
酬    

言而 摘 面 こ高品而 両 面 而
lto 09.05.2017.

Case No.:38ノ 23′80‐

IALC2′2016

―
一

RLA File

:05/24ノ 040/00480/AM17ノ

,Decision: The Committei noied that
the firm on22.03.2017 to furnish reply. Case:s deferred to o9 o5 2017

I   BttЪ囲
"釧
7

DIPP deficiency tetter OateO-14.Oz?oil has beeGent to

:01/80/050/00541/AM17/

Case No.:19′ 26′80‐ Party Name:
COTSWOLD
‐ARCHITECttURAL

25

SINGH
= rcrrq' r.rdo

--I
,a:,e

蹴 議気製 i:

cases.

may take further necessary action accordingly.

Noノ Date:26ノ 80-

7

Ｆ
‐
‐
‐
‐
‐
‐‐２７‐
‐
‐
‐
‐
‐

閉蕊蕊菰而 厨厩蕊扁戸卜,群歯,剛 08404瞬
on:丁 he Comnnlttee noted that RA,Mumbai vide ls letter F No 03/95/040/802/AM17/348
11 01 2017 has informed that the above mentiOned AA has been issued on Net to Net

in terms of General Note No.4 of Engineering Product inserted by public Notice No.+6
06.11.2002 and decided to close the Lase. ln future RA should not send sets to NC in



一

comments. Case is deferred to 09.05.2017.

08.02 2017 for comments. Case is deferred to 09.05.2017.

Party Name:GODREJ & Meet Noノ Date:26ノ 80-

BOYCE MFG.CO.LTD.: ALC2ノ2016
28032017

RLA File Lic.No/Date:0310810568

:01/80/0S0/00646/AM17/ l:03/94/oaO/00943/AM17/ ltt.Ot.Zon_

ffiffin has been sentto MSME (chemical)

Datei09.05.2017

|

sentto DIPP On 27 03.2017

Status:

Deferred

鴨 認 λ5研∞ 蒸 li17 1誂 3&研 剛 ∞ ハⅢ 爾 〉蹴 掘
ア

The Comrnittee noted that the flrm's application has
sent to MSME on

15.02.2017 for comments Case is deferred to 09.052017

Case No.:1′ 26′80‐

ALC2′2016

Defer
09.05.2017

MSME oniirm's aPPlication has been sent to

28.03.2017 for comments. Case is deferred to 09'05'2017'

Ｆ

Ｌ

Ｆ

Ｉ

F

靡 …

Meet Noノ Date:26/80-

ALC2/2016
Case No.:13′ 26′80‐ Party Name: SULZER

PuMPS iNDIA LIMITED

26

128032017

The Committee noted thatthe firm's application has been senttO DIPP On 27 03.2017

No.:22′ 26′80¨

Name:GL&V INDIA Noノ Date126′ 80¨

LIMITED
7

Name:A.L.PAPER No/Date126ノ 80‐

7

1310048533nO fite IRLA File

:01/80/050/00625ノ AM17ノ  |:13/24′040/00043ノ AM17ノ

No.:1′ 23′80‐

7ノ  127012017



腸鶏5餅00637鳥戸 1胤乳餅00845ハⅢ7 1
lDecision: The committee noted that RA, Mumoai viae iis tetter F.No.03/95/o4o/845rAilr ilizq|rdated 27 01'2017 has informed that the above mentioned M has been issued on Net to Netibasis in terms of General Note No.4 of Engineering Product and decided to close the case. tnlfuture RA should not send sets to NC in such cases.

iRA may take further necessary action accordingly.

ALC2′2016 WAGONS ttM「 ED~ス お う

'】

拮

L      28.03.2017l3elHoF,e-_- *#ffik-g:eeVgi,N!I lW':to:gto:::l,nurntfi6\zot iDate:osos2017I fDecisiolx The C

L lfor comments. Case is deferred to Od.OS.ZOf z.
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II lDecisionrrn" r 
l

|lon27,o3.2o17forcomments.Caseisdeferredtob.g.os.zoiz.
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UdttL鶴ム L恭奨i:

命 8 奇

27

cision: The committee noted ah;t ihffiteen sent to ffi;7roar*comments. Case is deferred to 09.05.2017.

No.:3′ 26′80‐

No.:6′ 26ノ80‐

Namei SHAKTI

(lNDIA)LTD,
NoノDate:26/80-

7

Noノ Date:26/80-Name:

ＥＳＮＰＡ

ＤＴ‐ＯＮ雌
へ

Ｌ

7ノ 110.o2.2017
: The committee noted that hard copy of the firm,s apprication has been not been

i*::::*ii:^:1,1fT11",:"-l!q'frrm and nn t" rofi,rio"i sets of apprication toHQ brconddedbn d he casざ caご31s・ここ締品葛bざOI猫ツ

No.:25′26′80‐

No.:24′26′80‐ Namei TIL LIMITED No/Datei26/80-

7

cision: The committee noted ahat the-iirmb appr,c"t6n h"s been ;6nt to *;;** 3,,ilcomments. Case is deferred to 09.05.2017.



HQF.No.01ノ80ノ050/Q里里Q呈

`£

堂望」亘:121至ユニMノs   Decon
lndia   Plastics

Pvt Ltd.I Pune

ease No' AJR-ol

Date 26.022014
RA F No31′ 83′ 040/00231/AM14雨eelng No 26ノlz
Fequest fo.evision of norms

商 .03.2017

:裾llζ憎吉:ユ

`‖

J{i瓦石吉キ:きJ‖ギ晏[:|ギlππ十七〒i鷲::11,lili5汀
可豪棄「葛こ落肩=ξ

5誦「覆「下戸雪雨而≡でChemiCal)On

1703.2017 fOr cOmrnentS Case lS deferreo lo UU UЭ
・∠り :′

HQF No.01ノ 80ノ 050′00016ノA里 14ノ
DESl

case No AIR-41 0710093506
Date 01.022013

RA.F.No 07′24/040ノ Q里二52型型里」3

Datei 28.03.2017

:[li」争;fドギl:∴:3百ギ≒キ鷺1ま::‖よ『帯言ξ卜Tttill:111ltillililiF:IrrF「ヨヨFII1717F「 F:11]]l・
02.2017 tO

furnish reply. No reply has been reCeived t‖
l date Therefore,committee decided tO C10Se the caSe

RA maY

t-ic. tlo. & date
HQF.No 01掲 9050Ю 0525ノA理 型DESI

0410159832

Date 03.12.2014
全堂望」重

Meeung No 26r二

Date: 28.03.2017 I Ltcr" nuDur I r\ 02.2017 lobeen sent to the firm c

furnish repry and "orritt"" 
decided to ."niii" tin'ariemina", tJn" iiirn to furnish repry fairing which

the case w,r be rejected withor{jurthernot.ae witn direction to pay appticaote custom duty with interest

31面66ё』gしごddσЮd b O■ 0■2は

1望」£」2二重」
RA.F.No.53ノ 21′ 040′ 00002′AM10

Date1 28.032017 been sent to

08 03 2017 forcOmm
RS:NGH
や Tヽ 
―
fV

ぃ.  in Tredo
.   :卜

1●

t'i ■̀ 1 lrad●

●

「

て可 マい0市「 /ヽC・ ovt of:ndia

udy賞 巴譜L瓢誡 :日
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No.:5′ 26′80‐

Noノ Datei26ノ 80‐

7ノ Юl.03.2017

Namei B10¨ TECH No′ Datei26ノ 80-

CARE PVT.LTDＦ

Ｌ

Ｆ

Ｉ :認l虞麗『》:el:埠:濡よllttf∬』蕊需野
i乳おま瑞l臓i罵

^      1_■ ___^」 `^n6∩ 民つn17褐ぎ器XIζttrtt」ぢrtiこ
'しムI cagきにdeferred t0 09.05.2017.



S No 687

Case No メVR-155 M/s. Transasia
Bio Medicals
Ltd., Mumbai

HQF No 01/80/050/00489/AM15/DESI Lic No &date
Meeting No 26/17 RA F No03/95/040ノ 00564/AM15 5310008377

Date 28 05 2009Date1 28 03 2017 Request for fixation of norms
Decision:The Committee noted that the nrm.s request dated 31 08 2015 has been sentto DEIT on

22 01 2016 forcomments Caseis deferred to 09 o5 2017

S No 688

Case No A/R-11 M/s. ISGEC Heavy
Engineering Ltd.,
Noida, Uttar
Pradesh

HQF No 01/80/050/00358/AM16′DESI Llc No &date
Meeung No 26/17 RA F No05/23/040′ 00237/AM16 0510395598

Date 14 09 2015Date1 28 03 2017 Request for revision of norms

Decision:Thecommitteenotedthattherequesti
Advance Authorisation holder may furnish the details as per the NC decision to RA and decided to
close the case.
RA may take further necessary action accordingly.

S No 689

Case No A/R-87 M/s Doowon
Automolve Systems
ind a Pvt Ltd,

Kanchipuram

HQF No 01/80/050/00051/AM15/DESl Lic No &date
Meelng No 26/17 RA F No04/24/040/00287/AM14 0410156226

Date 14 03 2014Date:28032017 Request for revision of norms

Decision:The COmmitee decided to maintaln status quo in this case as perthe norms based upon the

wntten cOmments of DHl vide UO No 3(74ソ 14-TSW(B)dated 12 09 2014 in Meelng No 15/80 dated
14102014

RA may take further mecessary action accordingly

S No 690

Case No AIR-104 M/s

Engineering Pvt.

Ltd., Hyderabad

Azad HQF No 01/807050/00404/AM15/DESI Lc No &date
Meelng No 26/17 RA F No09/24/040′ 00279/AM15 0910060956

Date 12 09 2014Date:28032017 Request for flxation of norms
Decision: The cOmlη ittee noted that the firm's reply dated 03 02 2017 has been sent to DHl on
08022017forcomments Caseisdeferredto09o52017

S No 691

Case No A/R-107 M/s

Engineering Pvt.
Ltd., Hyderabad

Azad HQF No 01/80/050/00637′ AM15/DESI Lic No &date
Meeung No 26/17 RA F No09′ 24/040/00542/AM15 0910061508

Date 08 01 2015Date1 28 03 2017 Request for fixation of norms
Decision: The Committee noted that the firm's request dated 22 08 2016 has been sent to DHl on

07102016andadditiOnalinformationdated08112016alsosenttoDHlon09112016
Case is deferred to 09 05 2017

S No 692

Case No AIR-114 M/s. Toshiba JSW
Power Systems
Pvt. Ltd., Chennai

HQF No 01/80/050/00438′ AM15/DESI Lic No &date
Meetng No 26/17 RA F No04/24′ 040/00060/AM15 0410158680

Date 13 06 2014Date1 28 03 2017 Request for revision of norms.
Decision: The Committe
07.10.2016 for comments. Case is deferred to 09.05.2017.

29



HQF No 01′ 80′050′ 00270′AM14′DESlM/s Automat
lrrigation  PVt

Ltd,Delhi

case No AIR-115
0510362949

Date 20 08 2013
RA F No05′ 23/040/00199′AM14

Ri-quest for fixation of norms.
Date:28032017uare. zo.ur'Lv t t 

ent to MSMEffi the firm's request dated

lCnemicaq on 07 10 2016 fot "o""nb'

HQF No01/80/050'00211/AM17ノ DESlM′s Vee‖ne

Media  Ltd i

Kolkata

case No AIR-118 0210206671

Date 10 05 2016
nilr.uoozlz+lo+o/oooo1/Am17
Requtst for amendment / revision of norms'

Date1 28 03 2017
letter has been sent tO the firm On

DecにiOn:The COmmmee nOted inaI Ineり lrr uu時
に‖しyに 、●‐

七l=漁 ind善 ば iAざ lrm to furnth
24 01 2017 through e― mall and COmmittee decided tO Send the finl…    ● 工L__ _^`:^^ ●●■

`卜
 月:め ,́1^n in nav annlicable

'"1;il aXilr'ij;1"il',n'"'11"!'il,,i o" A;;t"J ;th;ri rurthe-riotice with direction to pav applicabre

.i,!it, Jijtlv *itn interest of EODC Case is deferred to 09 05 2017

F No01/80′ 050′ 00292′AM16′DESI

Date 31 08 2015
0424/040/001 31/AM16

Date1 28 03 2017
upon the wrltten comments Ofilne conrmntee 0ecided to ratify the norms

3び No 3(198)′ 2015‐TSW(B)dated 28 02 2017

M/s Godrei &
Boyce Mfg. Co.
Ltd., Mumbai

Case No.AJR - 158 0310802007
Date 22 01 2016

Date1 28 03 2017

Dec:S10n:The COmmittee declded tO ttodify the norms baSed upOn

lD No 12/19′ 2017rTsw/158-AR dated 28 03 2017 as under:―

2 5:::i:l:l(Pll路含牝m a s No5 maybe mOdnedas“ 2nd stage Reador Feed/Emuent
Exchanger(E-31028)"

3310030078
Date 16 09 2014

Date1 28 03 2017

T --ooazolo nas been sent toffithefirm's request'la

6i-oi:tiiz t"i""mments. case is deferred to 09 05 20'17'

F No01′ 80′ 050′ 00232/AMl型 DESl

Date:2803型 been sentto

08 02 2017 for comri、entS CaSe is deiefleC tO uV 
υЭ
`υ
l`
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S No 699
Case No 〃R-161 M/s Deepeeka

Exports Pvt.
Ltd., Meerut,
U,P,

F No 01/80/050/00018〃 Mヽ17′DESI Lic. No. and date
Meeung No 26/17 RLA No 05/23/040/00371ノAM16 0510396524

Date 04 12 2015Date:28032017 Request for ratification of norms.

Decision:The Committee noted that the firm's request dated 12 12 2016 has been sentto MSME on

08 02 2017 forcomments Caseis deferred to 09 05 2017

S No 700

Case No AIR-162 M/s L&T-MHPS
Turbine
Generators
Private Limited,
Guiarat

F No01/80/050/00060/AM14/DESI Lic. No. and date
Meeung No 26/17 RLA No 03/95/040/00966/AM13 0310729651

Date 26 03 2013Date:28032017 Request for correction weight of
export product.

Decision:The Commlttee decided to modify the norms based upon the recommendalon of DHlforthe
above AA as under:―

“ExpOrt Product weightto be 225 MT instead of 22 5 MT"

RA may take further necessary acton acco「 dingly

S No 701

Case No A/R-178 M/s lsgec

Heavy
Engineerlng

Ltd,Noida

F No 01/80′050/00298/AM17/DESI Lic. No. and date
Meeting No 26/17 RLA No 05/23/040/00149′AM17 0510398883

Date 22 06 2016Date:28032017 Request for re-consideration of norms.

Decision:FIm's applica‖ On has been sent to DHl on 23 03 2017 for examina‖ on and comments
Case is deferred to 09 05 2017

No 702
Case No AIR-179 M′s Apa「

lndustries Ltd,

Mumbal

F No 01/80/050/00263/AM17′ DESI Lic No and date
Meelng No 26/17 RLA No 03/94/040/00205′AM17 0310805471

Date 14 07 2016Date:28032017 Request for amendment of norms.
Decision:FIm's applic5tiOn has been sent to DEIT on 23 03 2017 for examinalon and comments
Case is deferred to 09 05 2017

S No 703
Case No A/R-180 M/s Apar

lndustries Ltd.,
Mumbai

F No 01/80/050/00291/AM17/DESi Lic. No. and date
Meeung No 26/17 RLA No 03/94ノ 040/00284′AM17 0310806250

Date 14 07 2016Date1 28 03 2017 Request for amendment of norms.
Decision:Frm s app‖cauon has been sentto DEIT on 23 03 2017 for examinauon and cOmments
Case ls deferred to 09 05 2017

S No 704

Case No A/R-181 Mノs Temalnd a
Ltd,Murnbal

F No01/80/050′ 00235/AM16′ DESI Lic. No. and date
Meeung No 26/17 RLA No 03/95/040/00285′AM16 0310797166

Date 10 07 2015Date1 28 03 2017 Request for re-fixation of norms.
Decision: The Committee noted that Dlp
in the firm's application as under and decided to send it to the firm to furnish repl!:_

"Sl. No. 4 & 5 of Standard Deficiency Lefler.,

Case is deferred to 09.05.2017.

¬卜●
SiNoH
― _

馳 轟軋職f
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No 01′80/050′00566/AM14′ DESI
0410154551
Date 23 01 2014

RLA No 04/24ノ 040ノ 00227/AM14

Date:28032017

noted that DHl vide 00 No TSW B 3/5/2014 28 03 2017 has

Case is deferred to 09 05 2017

Jernlency in the firm,s application and decided to send it to the firm to furnish reply:-

ForamendmentinlmportltemNo3,theapplicantmaysubmitquantityinnumberandweight
actually utilized in the Export product duly certifled by Excise'

r -riro. o t raolosolo0036/AM 1ZlDE9l
0310800216
Date 10 11 2015

RLA No.03/94/040/0062 1 /AM 1 6

Request for correction in ratification of

Declsion: The COmrnlttee noted that DIPP VIde UO No T12′ 19′2017-

has raiSed deflciency in the firm's app‖ cation and decided to send itto the lrm tO furnish reply:―

1 . Justification/basis for the requirement of 14 Nos of Thermocouples

z. intormation in respect of sl. No. g & g of standard Deficiency Format, for tmpoft trem ar 5t.

No. 14 (ThermocouPles).

Case is deferred to 09.05.2017.

…

21/AM15/DESI

norms allowed for lndustrial
Machine Needles

Date1 28 03 2017
:Firm's app‖ catiOn has been senttO MSME on 23 03 2017 for examination and comments

Case is deferred lo 11.04.20fl

r. NoOt lAOlOSOlO0l 56/AI\41ZCase No A/R-185
3110066008
Date 25 02 2016

No 31783′ 040/00163′AM16
Request for ratification of norms.Date:28032017

ation and comments'

Case is deferred to 09.05.2012

Case No A/R-186
0410143937
Date 06 03 2013

RLA No.04/241040/00261 /AM1 4

Request for re-fixation of norms.Date1 28 03 2017

ffiepresentative of the firmψ‐‐1‐●‐
'|・
 '''‐  V― |IⅢ …ヽヽ―― ―――――― ‐― ――       .                 for ratification of norms Case is

next meeting to explain in this case before the Norms Committee
deferred to 09 05 2017
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S No 710

M/s Kelvion
lndia Pvt. Ltd.,
(Formerly
known as GEA
Ecoflex lndia
Private
Lirnled,Pune

F. No.01 /80/050/0052ZAtVt 1 4/DESI

0310766285
Date 15 01 2014

Date:28

Case is deferred to 09.05.2017.

Ded釧o配 The Co                lod 2&032047
卜_■ ′_:_^Jガ ^`:^:^_^ :_● Ⅲ _′   |

rs apりに前。n aA」品ふj`こお1ざ話Iお t古ざi品1:■ふぶ
tЪ

J
has raised deficiency in the firr

Th: I:qrv. -"yg.ltted bv the firm vide retter No.TSpL/l 1/GErpL/5/ad-hoc/08-12-2016-19835
dated 08 12.2016 has been seel_al-d-lo_un! that the i;f;;ati;n irovroed does not pertain to theAdvance Authorization No. 0310766285. Therefoie, ni. n"" o'""n again asked to submit thefollowing details:

1. lnformationin respect of Sl. No. 3, 4, 11 & 12 of Standard Deficiency Format, for exportproduct at Sl. No.s (Cassettes).
2 Weight of 1 No. of Biank sheet (size 0.5 mm x 450mm x 899 mm) for export item at sr. No.t has been indicated as 3.08 kgs. in ttre carcutaiions ,nJ ir'" .ir" ,!), u".irirn"J irJ
- corrected as it should be 1.61 Kgi.3 Weight of 1 No. of Brank sheetisize 0.5 mm.x 55ommx 1330 mm) for export items at sr.No. 2 & 3 has been indicated i9 a laz rgs. in ir; iarcirations'and ir,6 ""r" iii"v iliclarified and corrected as it should be 2.926 (gs.

S No 711

Case No.A,/R - 188

-0-

RLA No.04/24lO4O tOOXt nf'trtZ 0410131227
Date 02 12 2011

Date1 28 03 2017 Request for amenOment -F effi

Case is deferred to 11.04.2017.

師   「だ33



^

IE
6tY"'7

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 28/0312017 - Case No.6/20/80 (M/s Diamond Metal Screens (Private)
Limited (Advance Authorization No. 0710108757 dated 21.09.2015)

Advance Authorization may be ratified as under:

l. Words "Stainless Steel Frame consisting of 1836 Meters of " may be prefixed
with the description of export item at Sl. No. 5.

2. Word "relevant" may be prefixed with the description of impo( items from Sl.
No. I to 5.

3. Quantities of import items at Sl. No. 1 & 2 may be allowed as 11669 Kgs. &
1387 Kgs. respectively as l.l0 Kgs./Kg. content in the export products at Sl. No.
I & 2 respectively after taking l/3'o recovery from scrap.

4. Quantity ol import item at Sl. No. 3 may be allowed as applied for i.e, 14212
Kgs. as 1.04 Kgs./Kg. content in the export product at Sl. No. 3 .

5. Quantity of import item at Sl. No. 4 may be allowed as applied for i.e. 22538 Kgs.
as 1.02 Kgs./Kg. content in the export product at Sl. No. 4.

6. Quantity of import item at Sl. No. 5 may be allowed as 1872.72 Mtrs. as
1.02 Mtrs./Mtr. content in the export product at Sl. No. 5.

Norms committee may take a view

Norms Committee I
DIPP No 12/19/2017-TSW/15 dated 28/03/2017

′
ン

葛 蔵 |^′ L
(S.K.Jain)

Development Ofrlcer
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DepartIIlent of lndustrial Policyど &Promotion

(TSW)

湯叫っら
。17

NC Meeting dated 28/03/2017-Case No.3/20/80(M/s Diamond PIetal Screens(Pr市 ate)

Limited(Advance Authorization No.0710108991 dated 03.11.2015)

Advance Authorization may be ratified as under:

1. Word "relevant" may be prefixed with the description of import items from Sl.

No. 1 to 5.

Words "stainless Steel Frame consistingof 720 Meters of " may be prefixed with

the description of export item at S1. No. 5'

Quantitiei of import items at Sl. No. I &,2 may be allowed as 4217 Kgs. &
507 Kgs. respectively as 1.10 Kgs./Kg. content in the export products at Sl. No. 1

& 2 respectively after taking 1/3'o recovery from scrap.

Quantity of import item at Sl. No. 3 may be allowed as applied for i.e. 5632 Kgs.

as 1.04 Kgs.iKg. content in the export product at S1. No. 3 .

Quantity of import item at Sl. No. 4 may be allowed as applied for i.e. 9432

Kgs. as 1.02 Kgs./Kg. content in the export product at Sl. No. 4.

Quantity of import item at Sl. No. 5 may be allowed as 734.4 Mtrs. as

1.02 Mtrs./Mtr. content in the export product at Sl. No. 5.

Norms committee may take a view

2.

3.

4.

5。

6.

′ 孫.I稿衝2‐rL
Development Ofrlcer

Norms Committee I
E)IPP No.12/19/2017-TSW/23 dated 28/03/2017

3́ゞ―



)L/4綺シ1っ
Department of lndustrial Policy&Promotion

(TSW)

NC Meeting dated 2810312017 - Case No. 2212180 (lWs Driplex Water Engineering Ltd.)
(Advance Authorization No. 0510396448 dated 27.1 1.2015)

Firm may be asked to submit the following details:

1 . Basis for the quantities of import items supported by documentary
evidence.

2. Bifurcated quantities of import items to be counted for in the export item
and to be supplied as spares

Norms committee may take a view

― ■ 訂 毒 ′2→ >

(S.K.Jain)
Development Officer

Norms Committee I
DIPP No 12/19/2017‐ TSW/28   datcd 28/03/2017

-26-
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Department of Indusrrial poticy & Promotion 1Zl""t>

(rsw)

NC Meeting dated 28/03/2017 Case No. 44123180 (M/s Sartorius Stedim India Pvt.
Limited ) (Advance Authorization No. 0710109220 dated 05.01.2016)

Firm may be asked to submit the following information:

l. Information in respect ofltem at Sl. No.4,5,6,8 & 9 of Standard Deficiency Format.
2. Information in respect of Item at Sl. No. l1 of Standard Deficiency Format in respect of

import items from Sl. No. 28 to 35, 58 to 63,77 to 80 & 82.

Norms committee may take a view

～ ―

温.臨P2ヵ
Development.Officer

Norms Committee I
DIPP No 12/19/2017-TSW/31   datcd 28ノ 03/2017

イЪフ´
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Department of lndustrial Policy&Promotion

(TSV/)

>8)eF"))

NC Meeting dated 28/03/2017 - Case No. 95/2/80 (M/s \ro Electronic Instruments Goa
Pvt. Limited) (Advance Authorization No. 1710006239 dated 07.01.2016)

Reply submitted by the firm vide letter dated 27n December, 2016 is the same as
submitted by them earlier vide letter dated 2210812016 which has been perused and is not
complete/proper and they may again be asked to submit the following information :

1. Length of "Thermowell" & Flange ratings for export items at Sl. No 7 to 1 1.
2. Net weight of each Thermowell in export items at Sl. No. 1 to 11

fabricated from Inconel 625 Bars ( import items at S. No. 8,9 & l0).

Norms committee may take a view

/多
″

(S. K. Jain)
Development Officer

…

―  
―

レ′|｀ 3,ルリ2

NOrms Commllrec I
DIPP No 12/19/2017-TSW/32 dated 28/03/2017

-3θ″
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Department of Industrial Policy & Promotion
(rsw)

ffiiaz

NC Meeting dated 2810312017 Case No. 45123180 (lWs Sartorius Stedim India Pvt.
Limited ) (Advance Authorization No. 0710109724 dated 26.04.2016)

Firm may be asked to submit the following information:

1. Informationinrespectof ltematSl.No.3,4,5,6,8&9 of StandardDeficiencyFormat,
export product wise.

2. Information in respect of Item at Sl. No. I I of Standard Deficiency Format in respect of
import items from Sl. No. 43,44 & 57 to 61.

Norms committee may take a view

Development Officer

Norms Committee I
DIPP No. l2ll9l20l7-TSW/43 dated 2810312017

-3y -
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^ 羽JつЮつDepartIIlent of lndustrial Policy“ &Promotion

(TSW)

NC Meeting dated 2810312017- Case No. l0ll4l80 (M/s Veeline Media Limited)
(Advance Authorization No. 0210206670 dated 10.05.2016)

Firm may be asked to submit the following details:

l. Information in respect of Sl. No. 3, 4 & 5 of Standard Deficiency Format,
export product wise.

2. Information in respect of Sl. No. 8 of Standard Deficiency Format for
import items at Sl. No. 2 & 7, export product wise.

3. Information in respect of Sl. No. 1l of Standard Deficiency Format in
respect of import item at Sl. No. l0 to 13.

Norms committee may take a view
+--

r'-- fflvt)_
(S.K.Jain)

Development Officer
Norms Committee I
DIPP No. 12119/2017-TSW46 dated 2810312017

-L{o -
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Government Oflndia
Department of Heavy lndustry

TSW(3)Section
***十 *

Item Quantity recOmmended#
Stain less Steel bar rt PrOdu夏

Ref: Application of Azad Engineering, Hyderabad for ratification of norms
of AA No.910063740 dated 03.06.2016.

Export Product: Turbine Rotor blades Stage 0_1200 Numbers (each
weight 0.66 KB) import.

# considering 2Oo/o recovery from machining
Engineering drawing submitted by applicant.

This has the approval of Joint Secretary.

DGFT, DES-|, Udvoe Bhawan
D.O. No.3/8/2017-TSW(B) dated the 3,d February,2Otl

wastage based on

lndustrialAdvisor

´わ″



Department of lndustrial Policy&Promotion

(TSVy)

鈴 ))

NC Meeting da ted 28t0312017 - case No. 8/20/80 (IrI/s Diamond Metal screens (Private)

Limited (Advance Authorization No. 0710110044 dated 01.07.2016)

Advance Authorization may be ratified as under:

1. Quantity of export item may also be specified as "20000 Nos." in addition to its

weight.

2. Quantity of import item may be allowed as 194300 Kgs. as 1.356 Kgs./Kg'

content in export item after taking l/3'o recovery from scrap.

Norms committee may take a view

スニ詐 ""た
Development Offlcer

Norms Committee I
DIPP No 12/19/2017-TSW/60 dated 28/03/2017

- 42 -



紀TL 12024/16/2016-GC and F― DCMSME
O/o THE DEVELOPMENT COMMISSIONER (MSME)

(CHEMTCAL DTVTSTON)
7th floor, A Wing, Nirman Bhawan,

tt\ New Delhi
Date:/d February,2)l7

OFFICE MEMORANDOM

subject: Ratification of the norms in respect of advance authorization No. 0310g06071
dated 11.7.2016, under Para 4.7 of HBp (Vol. l) obtained by M/s tshwari
Health Care Pvt Ltd.

Director General of Foreign Trade (DGFT) may refer to its O. M No.

01180105012931AM17/504/DES.'l dated 24.8.2016 forwarding advance authorization No.

03'10806071 daled 11.7.2016 issued to M/s lshwari Health Care pvt Ltd.

The application for Export of rracheostomy Tubes and composite mesh of
different types and sizes has been examined. Bulk & Non-sterile Tracheostomy Tubes
of different types and Sterile composite mesh of different sizes are imported and are
assembled, sterlised and packed for surgical applications.

lmport lnputs from s. No. 1 to 19 of apprication being components of the
assembly, net to net quantlty with Nil wastage is recommended.

This issues with the approval of competent authority.

Director (Chemical)

Shri K.P Singh,
Dy. Director General,
Director General of Foreign Trade,
DES I Section, Room No. 404
M/o Commerce and lndustry,
Udyog Bhawan
New Delhi

―々Ъ _
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NC Meeting dated 2810312017 - Case No. 52123180 (M/s Pyro Electronic Instruments
Goa Pvt. Limited) (Advance Authorization No. 1710006423 dated 29.01.2016)

Firm may be asked to submit the following details:

l. Difference in export items at Sl. No 1 to 8 and 9 to 32 with the length of
Thermowell in each export item. .

2. Information in respect of Sl. No. 3 of Standard Deficiency Format-Export
product wise.

3. Information in respect of Sl. No. 1l of Standard Deficiency Format for
import items at Sl. No. 5,6, 8 to 12,35 &36.

4. Justification /basis for the quantities of import items.

Norms committee may take a view

Norms Committec I
DIPP No 12/19/2017-TSW/67 datcd 28/03/2017

41矛秒
Dぃノelopment Offlcer
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Department of Industrial Policy & Promotion
りIJttη

(rsw)

NC Meeting dated 2810312017 - Case No. 2/14180 (lWs Hanning Motors India Pvt.
Limited ) ( Advance Authorization No. 3410042448 dated 17.08.2016)

Advance Authorisation may be ratified as under:

1. Quantities of import.items at Sl. No. 1 to 15 & 2l may be allowed on net to net
basis with accountability clause.

2. Quantity of import item at Sl. No. 16 may be allowed as 7878 Kgs. as
1.01 Kgs./Kg. content in export item.

3. Quantity of import item at Sl. No. 17 may be allowed as 22439 Kgs. as
1.05 Kgs./Kg. content in export item.

4. Quantity of import item at Sl. No. 18 may be allowed as applied for i.e. 9000 Kgs.
as 1.035 Kgs./Kg. content in export item.

5. Quantity of import item at Sl. No. 19 may be allowed as 3570 Kgs. as
1.05 Kgs./Kg. content in export item.

6. Quantity of import item at Sl. No. 20 may be allowed as 2730 Kgs. as
1.05 Kgs./Kg. content in export item.

Norms committee may take a view

/椰 醜,レ L
(S.Ko Jain)

Development Officer
Norms Committee I
DIPP No.12/19/2017-TSW/70    dated 28/03/2017

″ f々″



t)
Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 2810312017- Case No. 7/26180 (M/s Permanent Magnets Limited)
(Advance Authorization No. 0310808151 dated 28.09.2016)

Norms may be modified as under on repeat basis:

l. Quantity of import item at Sl. No. I may be allowed as applied for i.e.
13395.37 Kgs. as 1.05 Kgs./Kg. content in the export item.

2. Words " 0.345 mmt 5 0Z thick" may be suffixed with the description of import
item at Sl. No. 2 and its quantity may be allowed as applied for i.e.
14674.18 Kgs. as 1.82 Kgs./Kg. content in the export item after taking 1/3'd
recovery form scrap.

3. Words " 0.335 mm t 5 o%thick" may be suffixed with the description of import
item at Sl. No. 3 and its quantity may be allowed as applied for i.e.
5042.785 Kgs. as 1.83 Kgs./Kg. content in the export item after taking l/3'd
recovery from scrap.

Norms committee may take a view

a--"eetl_ty-
(S.K.Jain)

Development Officer

Norms Committee I
DIPP No. l2l 19 12017-TSW/8 1 dated 28/03/2017
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DepartIIlent of lndustrial Policyど 髭Promotion

(TSW)

NC Meeting dated 28/03/2017¨ Case No.1/20ノ 80(M/s MOdern Flex Electricals)

(Advance Authorization No.5610005040 dated 09。 12.2016)

Advance Authorization may be ratifled as applied for on repeat basis as per their

Advance Authorization No.5610004783 dated 23.12.2015 ratifled in NC Ineeting No.

5/80 dated 07/06/2016.

NollllS COmmittee may take a view

/多
´
fブ酵 ,レ ,た

(S.K.Jain)
Development()fflcer

Norms Committee II
DIPP No.12/19/2017-TSW/94   dated 28/03/2017
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Ministry of Heavy Industries & public Enterprlses
Department of Heavy Industry

TSW(B) Section

Subject: Application of M/S ISGEC Ltd for ratification of norms of
AA no 0510400695 dt 09-12-16

DES-I, DGFT may kindly refer to the above mentioned licenses of
M/S ISGEC Ltd. This Office recommends the following.

Export

Develo

DGFT, FTDO , DES-I)
Deptt. of HI, UO No 3(26)/17-TSW(B) dated

り
j)\'

750 Ton Hydraulic press- 1 Number

Recom mendatio n s
Non alloy
Steel plates

Of relevant grade may be added to tlre
description. Quantity as per Sl no 2 of
Raw Material of SION C-t647
Under GN-4 with accountabi

06-03-17
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Ministry of Flcavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject: Application of M/S Thermax Limited for ratification of norns of AA no-
3t 10066491 dt 2t -12-16.

DES-I, DGFT may kindly refer to the above mentioned AA of M/S Thermax Limited.
Based on the information submitted, this office recommends the following.
Export
2X200 TPH Travelling Gate boiler- 2 numbers. The total export weight is 361.1 MT &the
same may be incorporated in the AA.
Import
The firm has given the calculation indicating specific use in the manufacture of end product.
The import item consists of different types of steel pipes & tubes except item no 32which is
a component. Taking clue from C-1742, we may recommend the following

Item no Item Recommendation
l to 31 Relevant Steel

pipes/tubes
As per S No 2l of C-1742

つ
乙
Ｏ
Ｊ ARC Valves Components. May be allowed under GN-4 with

accountability.

DGFT. FTDO. NC-I
Deptt. of HI, UO No 3(21)fi7-TSW(B) dated

B.C.Nayak

28-02-17
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Page I of I

1
SuLrl,ct

From

Date

To

Sir

With reference to subject AA, the norms may be recommended 98335 kg inclusive of 3.Soh wastage on repeat basis as per AA no

0510397 564 dated I 0.02. 1 6.

regards
K.S.Sodhi
N D-ME

AA No 0510400936 dtd 26.12.16 of Mls jayanita Exports

Kanwalinder singh sodhi <kanwalinder.sodhi@nic.in>

Friday, February 17,2017 4:24 pm

K P Singh <ncl .dgft@nic.in>

https.//mail.nic. iniuwc/webmail/print.html
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覇 "17Departョnent of lndustrial Policyど &Promotion

(TSW)

NC Meeting dated 28/03/2017‐ Case No.23/26/80(M/s Dresser¨ Rand lndia Pr市ate Ltd。 )
(Advance Authorization No。 0310810248 dated 02.01.2017)

Advance Authorization inay be ratifled as per GN‐ 4 for Enginecring products.

NollllS COmlnittee may take a view

/こ ´― 詰 1トセ

(S.Ko Jain)
Development Offlcer

Norms Committee I
DIPP No.12/19/2017¨ TSW/118   dated 28/03/2017

、S~′
~
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Ministry of Heavy Industries & public Enterprises ffi
Department of Heavy Industry

TSW(B) Section

Subject: Application of IWS Thermax Limited for ratification of norns of AA no-
3 I 10066538 dt 05-01-17.

PES-I, DGFT may kindly refer to the above mentioned AA of M/S Thermax Limited.
Based on the information submitted, this offrce recommends the following.
Export
lxl45 TPH AFBC boiler- I number. The total export weight is 21t.2 MT &the same may
be incorporated in the AA.
Import
The firm has given the calculation indicating specific use in the manufacture of end product.
The import item consists of different types ofit."t pipes & tubes only Taking clue from C-
1742,we may recommend the following

Item no Item Recommendation
l to 15 Relevant Steel

pipes/tubes
As per S No 2l of C-1742

.7L
L-/ B.c.Nayak

Development Officer
28_02_17

DGFT. FTDO. NC-I
Deptt. of HI, UO No 3(20)fi7-TSW(B)

)\ 
)'

dated

嘱

-52-
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Government of India

E+€^iFr+1st{!Wrcts}Fr*1txrffi
Ministry of Electronics & Information Technology

Fa€^rYF{-trf{-e-d-{,s,*Seilqf q&fl{,dffi -rtooot
Electronics Niketan, 6, C G O Complex, New Delhi-110003

Website: nrvw.meity.gov.in

22022017

M/s. Apar Industries Ltd.
301 Panorama Complex, Near Race Course
R C Dutt Road
Vadodara, Gujrat-390007

Sub:- Application for ratification of norms of Advance LicenceNo 0310810434 dated
10.01 .2017 for export of " Single Mode Optical Fiber',.

Please refer to your application received from the o/o the DGFT on the subject mentioned
above.

2. You are requested to provide the following information to enable further processing
of the proposal.

i) Details ofexport product i.e. design drawing, formulas, calculation etc.
ii) Quantity of Import items required for manufacturing one unit of export product
iii) Wastage claimed in manufacturing process
iv) Justificationofwastage

節
』

7〆  械 γ

‰ yo
Shri Vinod Kumar Kashyap

FTDO
O/o DGFT
Udyog Bhavan
New Delhi

w rt DGFTID Note No 01/80/5υ 540/AM17/DES‐ 1/982
dated 8 2 2017

_6?一
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Ministry of Heavy lndustrY
Udyog Bhavan

Ref: AA No.410160967, Wheel lndia, Chennai

DG Fr I D N o. 1/80 I sO /**/ avr 16lo rs- r d ated I / 2 I 2oL7
ryr

Export product: Forged and machined wheels

The applicant has represented giving detailed calculations of wastage for Disc

and rim machining separately and is recommended as under:

This has the approval of JS

Dv.DGFT/DES― |

No.3/198/2015-丁SVV(B)dated 28/2/2017

｀
{K.K.丁 iwari)

lndustrial Advisor

稚llヶ

降

ヽ

2.04 Kg/Kg contentin EPAluminium Billet

-52F″
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,q?)"./)
Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 28/03/2017 - Case No. A,/R-158 (lWs Godrej & Boyce Manufacturing
Company Limited ) (Advance Authorization No. 0310802007 dated 22.01.2016)

Norms may be modified as under:

l. Description of export item at Sl. No.4 may be modified as "2nd Stage Reactor

Feed,/Effluent Exchanger (E-3 1 02A)".
2. Description of export item at Sl. No. 5 may be modified as "2nd Stage Reactor

Feed,{Effl uent Exchanger (E-3 I 02B)".

Norms committee may take a view -:ffiT,-t1'-_
(S. K. Jain)

Development Officer
Norms Committee I
DIPP No 12/19/2017-TSVV/158-A/R  dated 28/03ノ 2017

-tt_'
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Department of Heavy rnaustri z4llt7

Ref :rD 01/80/sO /s661AIV/.L4/OES-|

Subject: Ratification ofAA No 0410154551 of BHEL Chennai

For amendment in rtem 3, the appricant may submit quantity in number and weight actualy
utilized in the Export product duly certified by Excise.

I

K.K Tiwari
lndustrial Advisor

Dy DGFT,NC-I Udyog Bhavan

rSW B3/5/2074 dated23/3/2017

- 56-
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated,2810312017 - Case No, A/R-183 (M/s Godrej & Boyce Manufacturing
Company Limited ) (Advance Authorization No,0310800216 dated 10.11.2015)

Firm may be asked to submit the following details:

1 Justification basis for the requirement of 14 Nos. of Thermocouples.
2. Information in respect of Sl. No. 8 & 9 of Standard Deficiency Format, for

import item at Sl. No.14 (Thermocouples).

Norms committee may take a view 
z _._ 

_2_:
zi{.x. J6i.nl-,,,-,r*

Development Officer
Norms Committee I
DIPP No 12/19/2017-TSNl183-A/R   dated 28/03/2017

-5,一
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Department of Industrial Policy & Promotion
(TSw)

NC Meeting dated 2810312017- Case No. A/R-187 {M/s Kelvion India Pvt. Ltd.( Formerly
known as GEA Ecoflex India Pvt. Limited)) (Advance Authorization No. 0310766285
dated 15.01.2014)

Reply submitted by the firm vide their letter dated TSPL/I1/GEIPL/5/ad-hoc/08-
12-2016-19835 dated 08.12.2016 has been perused and the information does not pertain
to the Advance Authorization No. 0310766285 and therefore, they may be asked to
submit the following details:

1. Information in respect of Sl. No. 3,4, 11 & 12 of Standard Deficiency
Format, for export product at Sl. No.5 (Cassettes).

2. Weight of 1 No. of Blank sheet (Size 0.5 mm x 450mm x 899 mm) for
export item at Sl. No. I has been indicated as 3.08 Kgs. in the calculations
and the same may be clarified and corrected as it should be 1.61 Kgs.

3. Weight of 1 No. of Blank sheet (Size 0.5 mm.x 550mmx 1330 mm) for
export items at Sl. No. 2 & 3 has been indicated as 3.982 Kgs. in the
calculations and the same may be clarified and corrected as it should be
2.926Kgs.

Norms committee may take a view

Norms Committee I
DIPP No. 121 19 12017 -TSw/1 87-A/R dated 28/03/2017

'4-.-

/4/- L9>l'it>ot:--.
(S. K. Jain)

Development Officer

.-58-



TIME BOUND
STAN DARD DEFICIENCY LETTER

GOVERNMENT OF INDIA
I\iIINISTRY OF COMMERCE & INDUSTRY

DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE

DES,I SECTION, ROOM NO,404,41h FIOOT, UDYOG BHAWAN:
NEW DELHI-110011: Website: dqft'qov in

F. No.o1/8o/[Click here and type file header and sl no]/DES-u Dated :

To
M/s.[Click here and type Firm's Name]

[Click here and type Firm's Address]

Subiect:- Ratification of the norms in respect of Advance Licence No'

[ClickhereandtypeLicenceNo]dated[ClickhereandtypeLicenceDate]obtained
under Para 4.7 of HBP (vol.l). Meeting No. Date:

Sar,
please refer to the above mentioned advance license, forwarded by the RLA under their file

No.[Click here and type RLA's File No]to this office for ratification of norms. The matter has been

considered by Norms Committee - L lt is requested to furnish information / details only in
respect of the point which has been tick marked below.

Export ltems

1. Model number, technical specification and specific quantity-both in terms of number (if any)

and/or weight, of each export product (Appendix-33 of current HBP refers)

2. Detail technical note on manufacturing process including the relevant flow sheet.

3. Detail technical drawings with dimension of each export product, Catalogue, if any, may also be
furnished

4. Weight of each Export Product.

5. Weight of each of the imported and indigenous input, separately for each product, for the
purpose of material balancing. Net weight (Gross weaght minus wastage) for each imported and
indigenous input in the export product may be indicated. Net weight along with details of other
imported input to be used in the resultant product and sought to be imported/procured from
sources other than the license, if any, may also be indicated

lmport items

6. lnformation about the inputs required per unit of the resultant product as per Sl.No.1 of
Appendix-11A appearing in current HBP (Vol.l) separately for each product.

Gomponents
7. Technical characteristics / part numbers, af any.

8. Assembly drawings / diagrams of the resultant product showing placement and exact use of
components in the export products(s).

I Bifurcated quantities of components to be accounted for in the resultant product and the
requirement of components as spares.

Raw Material / Consumables
10. Size and specification including grade, composition, range, thickness etc of the items proposed

for import.



11 Detailed calculation as to how the quantity of raw material proposed for import has been arrived

;i j;i;rs th; net weisht 
"f 

;";i;;;;L ro be manufactured,out of these imported materials,

wastages claimed at "r"t "trgJ 
oi;"n'r'"t'tlng with complete lustlficatlon and supported by

documentary evidenceidrawings etc'

Sheet layout diagram of the material indicating the wastage during blanking'

CrosssectionalDiagramofexportproductwithcalculationof,rawmaterialrequirementandthe
weioht of the cable in xg per-im.'copy of relevant National / tnternattonal standardi buyers

datJ sheet may also be furnished.

Weight of steel, which requires imported welding material giving break-up of

i. Steel Plates / Sheets upto 30 mm thickness'

ii,stee|Plates/Sheetsmorethan30mmthicknessandUptoT0mmthickness.
iii. Steet Plates / Sheets more than 70 mm thickness'

i;. Otn"r. 
".g. 

Flanges, Pipes, Tubes, Bars i Rods' Castings / Forgings etc

ParticularsofthelicensesobtainedinthepastandratifiedbyAlC(withorwithoutmodification)
for the same export product 

"ou"t"O 'nO"r 
this application' in view of Public Notice No 48

daled 14.11.2002.

3. lt is not clear from the details given in application for the Advance Authorization mentioned

above. to whether it is a case oi enysicaijxports or Deemed exports' lf the same is.Deemed

Exports, detailed intormriLn- rron'g*th relevant documents be furnished to this office.

Further, if the supply i" 
"g"in"i 

;'irio"tion letter to an EPcclicence' the following details

may be provided:-

(i) EPCG licence number and date'
(ii) CIF value of the licence'
(iii) Whether this licence was issued under zero duty or 3 per cent Scheme'

(iv) Custom duty saved amount'
rvl Products to be manufactured.

i;il How EPCG licence holder intends to discharge the Eo against the EPCG licence'

Any other information:

The informat on ca‖ ed for must be submitted within three weekS from the date ofiSSue ofthis letter

The infOrma‖ on may be drecJy sent tol Norms Committee‐ 1, Room No 404, DGFT, UdyOg

鶴 ξtts糧 盟 し『 ぽ ∬[t瑞 珊 競 R爾
∝ 刊 =23064“

2馘 劉 md∞ Ⅳ d he
nentoned belowi

Shri K.K. Tiwari,. 1.A., Department of Heavy lndustry, Room No' 476'

tldvooBhawan. New Delhi '110011.

iiiil-""ttii (umar Jain, Do, Department of lndustrial Policy and

iromotion, Room No.428A, UdyogBhawan, New Delhi-110011'

sh.K.S. soahi, Asstt. Director, 6c'irvrsue), 7'n Floor NirmanBhawan' New Delhi'

ftfl. nitt" Nangia, Addl. Director. b/o lnformation & Technology' CGO' Complex'

New Delhi - 110 003.
ii;.'iu;;6i Kumar, Scientist'E', DRDO' Room No' 431, Block'8" DRDO Bhawan'

New Delhi.
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Yours fa thfu‖ y,

FORElGN TRADE DEVELOPMENT OFFICER
FOR DIRECTOR GENERAL OF FOREIGN TRADE

Te1 011-23061562/Ext 265
E‐mJII ncl dq■Ont in


